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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.740 of 1993 

DATE OF JUDGMENT: 18th August, 1993 

BETWEEN: 

Mr. B.Yedagiri 

and 

The Deputy Collector, 
Office of the Collector, 
Central Excise, 
Hyderabad. 

HEARD: 

COUNSEL FOR THE APPLICANT: 

Applicant 

Respondent 

Mr. V,V.Narasjml-ia Rao, Advocate 

t 
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COUNSEL FOR THE RESPONDENTS: Mr, N.V..Raghava Reddy, Addl.CGSC 

CORAM: 

Hon'ble 5hri Justice V.Neeledri R50, Vice Chairman 

Hon'ble Shri P.T.Thiruvengadam, Member (Admn.)  

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

The applicant is Sepoy in the office of the respondent. 
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He was placed under suspension by the order dated 4.6.1993 

in exercise of the power under 5ection 10(1)(b) of the C.C.S. 

(C.C.A) Rules. Admittedly, a Crime was registered  against the 

applicant as per the Crime No.113/93 on the file of the Saifa-

bad Police Station, Hyderahad for the offence under Section 

381 IPC The said order of suspension is challenged in this 

OA. 
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2. 	Rule 10(1)(b) of the Central Civil Services (Classi- 

fication, control and Appeal) Rules empowers the appointing 

authority or any authority to which the employee is subordi-

nate or the disciplinary authority or any other authority 

empowered in that, behalf by the President to place an employee 

under suspension if a case against him in respect of any 

criminal offence is under investigation, inquiry or trial. 

It is submitted for the respondents that the Crime 113/93 

was registered in pursuance of the complaint submitted by 

them to the effect that the goods worth Rs.1,42,000/- were 

stolen. Hence, we see no reason for interference in the 

impugned order of suspension. Accordingly, the OA is dismissed 

at the admission stage. No costs. It is made clear that the 

question as to whether the applicant is in -so way concerned 

with regard to the alleged theft is not the- matter for consi- 
2- 

deration in this CA and it is left open for consideration as 

and when it arises. 

(Dictated in the open Court). 

p. )_ 

(P.T.THIRUVENGADAN) 	 (v.trEELADRI RAO) 
Member(Admn.) 	 Vice Chajan 

Dated: 18th August, 1993. "
Regiisitra 

To 
vsn 
The Deputy Collector, 
O/o the Collector, Central Excise,Hyderabad. 

One copy to Mr.V.V.Narasimha Rao, Advocate, 

3. One copy to Mr.N.V.Raghava Reddy, Addl.CG$C.CAT.Hyd. 

& One copy to Library, CAT.Hyd. 
5. One spare copy. 

pvm 
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TYPED BY 	 COMPARED BY 
4.. 

CHEC}D BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYUERABAD BENCH AT HYDERABAD 

THE HON'.DLE Mfl.JUSTICE V.NEELADRI MO 
VICE CHAIRMAN 

MID 
'N 

THE HO1VBLElvft&.AJB.GORT}iY ; MENBER(A) 

. 	.4 
THE HON'BLE NR.LCHANDRASEK}jARREDDY 

. 	 . MEMBER(JIJDL) 

. 	 AND 

THE HOt'VBLE YR.P.T.flRUVENG]W1J1:M(A) 

Dated: 9)-. t -1!93 

Ce/JUDGMENT: 

o;A.No.. 

T.A.No,  

Admit ed and Interim directions 
issue 

'I-- Allow d 	 t 

Dispo ed nf with ctire.tjonsDE A 

Dismissed 	 t ( 
Dismisstd as withdrawn 'if) 

Dismis$d for default. 

ject'oraered 	• 	- 

No crder as to cost 
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